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World News | India's South-South Cooperation Highlighted at UN Human Rights Council

Get latest articles and stories on World at LatestLY. Hansraj Singh of Sambhali Trust addressed the Council,
focusing on the importance of practical knowledge-sharing, institutional cooperation and capacity-building in
strengthening human rights institutions.

By ANI | Published: Oct 07, 2026 08:22 PM IST

Geneva [Switzerland], October 7 (ANI): India’s experience in South-South cooperation and human rights capacity-
building was highlighted during a General Debate at the 63rd Session of the United Nations Human Rights
Council in Geneva.

Hansraj Singh of Sambhali Trust addressed the Council, focusing on the importance of practical knowledge-
sharing, institutional cooperation and capacity-building in strengthening human rights institutions.

Highlighting India’s experience through the International Cooperation and Training Programme (ITEC), Singh
referred to a six-day programme held in September 2025. Organised by the National Human Rights Commission
of India in collaboration with the Ministry of External Affairs, the programme brought together 43 senior officials
from 12 national human rights institutions for training on governance and human rights.

Singh presented the Indian experience as an example of how South-South cooperation can strengthen
institutions through the exchange of practical knowledge and the development of institutional capacities. He
stressed that technical assistance is most effective when it responds to actual needs, reflects local realities and
enables institutions to continue their work independently after external support ends.

Drawing on Sambhali Trust's grassroots experience in Rajasthan, Singh further emphasised that capacity-building
must ultimately reach communities at the last mile. He said training and technical assistance become more
meaningful when accompanied by information in simple language, locally relevant examples and follow-up
support, helping communities and civil society organisations understand and apply the knowledge gained.

Singh also encouraged the United Nations and Member States to strengthen such approaches by involving
national institutions, local bodies and grassroots organisations wherever appropriate. He further stressed that the
effectiveness of capacity-building programmes should be measured not simply by the number of participants
trained, but by their practical and lasting impact.

The intervention concluded with a message on the importance of sustainable knowledge transfer. “Capacity-
building succeeds when knowledge remains after the experts have left,” Singh said.

Through the intervention, Sambhali Trust highlighted India’s role in promoting practical and knowledge-based
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South-South cooperation in the human rights sector, while underlining the importance of linking institutions, civil
society and grassroots communities for sustainable capacity-building. (ANI)
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India’s South-South Cooperation highlighted at UN Human Rights Council
ANI
Updated At : 07:01 PM Oct 07, 2026 IST

Geneva [Switzerland], October 7 (ANI): India’s experience in South-South cooperation and human rights capacity-
building was highlighted during a General Debate at the 63rd Session of the United Nations Human Rights
Council in Geneva.

Hansraj Singh of Sambhali Trust addressed the Council, focusing on the importance of practical knowledge-
sharing, institutional cooperation and capacity-building in strengthening human rights institutions.

Highlighting India’s experience through the International Cooperation and Training Programme (ITEC), Singh
referred to a six-day programme held in September 2025. Organised by the National Human Rights Commission
of India in collaboration with the Ministry of External Affairs, the programme brought together 43 senior officials
from 12 national human rights institutions for training on governance and human rights.

Singh presented the Indian experience as an example of how South-South cooperation can strengthen
institutions through the exchange of practical knowledge and the development of institutional capacities. He
stressed that technical assistance is most effective when it responds to actual needs, reflects local realities and
enables institutions to continue their work independently after external support ends.

Drawing on Sambhali Trust's grassroots experience in Rajasthan, Singh further emphasised that capacity-building
must ultimately reach communities at the last mile. He said training and technical assistance become more
meaningful when accompanied by information in simple language, locally relevant examples and follow-up
support, helping communities and civil society organisations understand and apply the knowledge gained.

Singh also encouraged the United Nations and Member States to strengthen such approaches by involving
national institutions, local bodies and grassroots organisations wherever appropriate. He further stressed that the
effectiveness of capacity-building programmes should be measured not simply by the number of participants
trained, but by their practical and lasting impact.

The intervention concluded with a message on the importance of sustainable knowledge transfer. “Capacity-
building succeeds when knowledge remains after the experts have left,” Singh said.

Through the intervention, Sambhali Trust highlighted India’s role in promoting practical and knowledge-based
South-South cooperation in the human rights sector, while underlining the importance of linking institutions, civil
society and grassroots communities for sustainable capacity-building. (ANI)
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Nagaland Women Allege Kidnapping Attempt Outside Five-Star Hotel In Delhi's Chanakyapuri

Nagaland women allege three men tried to force them into a car outside a five-star hotel in Delhi's Chanakyapuri.
They also alleged FIR delay.

Published on 07/10/2026

Three women from Nagaland have alleged that three unidentified men tried to grab them and force them into a
car outside a five-star hotel in Chanakyapuri, Delhi. According to the women, the incident took place near the exit
gate in the hotel's parking area. They alleged that the men had removed the car's number plate. One of the
women said that when their male friends intervened, the men attacked one of them with a hockey stick and an
iron rod. The injured man was later taken to RML Hospital and, according to the woman, remains admitted.

The women said they called the police after the incident. They alleged that they were taken to a police station and
made to wait for hours. One woman alleged that the police did not initially register an FIR or record their
complaint. The women were later taken to hospital, where medical examinations were conducted, according to
their statements. The victims said the police have seized the car and their phones, which they believe could
contain evidence related to the incident.

One of the women said she is from Nagaland and has been living in Delhi for several years. She alleged that the
incident involved an attempt to kidnap them and said she wanted the men to be arrested.

According to the National Human Rights Commission, nearly 24,500 people were reported missing in Delhi in
2025. Around 60% were women, while nearly 37% of the cases remained unresolved. The NHRC has also stated
that since 2016, nearly 3,500 teenage girls have gone missing in Delhi every year.
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NHRC Probes Into ‘Assault’ Of Woman Sarpanch Chameli Ojha In Odisha
by OB Bureau October 7, 2026 in Kendrapada, News, Odisha Reading Time: 2 mins read

Kendrapada: A three-member team of National Human Rights Commission (NHRC) team has started a ground
investigation into the alleged assault of a woman sarpanch by police and a BDO in Kendrapada district. Earlier this
year, Tikhiri gram panchayat sarpanch Chameli Ojha had alleged that she was assaulted by police after
questioning officials over pending payments for development works and alleged irregularities in the panchayat.

The NHRC team, comprising Deputy Superintendent of Police Isam Singh, Gugan Ram and Shashi Bala Sharma,
arrived in Kendrapada on Monday night to investigate Ojha’s complaint. The inquiry began on Tuesday at
Mahakalapada police station, where the team recorded the statements of then IIC Manas Kumar Mallick and
other police personnel. Thje team later questioned Mahakalapada BDO Rabi Narayan Acharya and other block
officials. The NHRC team subsequently visited Ojha at her residence in Tikhiri and recorded her statement and
those of local villagers.

Ojha has alleged that she was abused and assaulted by police after being taken from the BDO's office on 11 June.
She claimed the incident followed her demand for clearance of pending bills for development works in her
panchayat and allegations that officials were obstructing the projects.

During its four-day inquiry, the NHRC team is expected to record statements of eyewitnesses, doctors at the
Kendrapada district headquarters hospital and others connected with the case. It will also examine official records
and available video footage and scrutinise the police and administrative versions of the incident, officials said.

It was also alleged that Ojha was implicated in a criminal case registered on the BDO’s complaint, and booked
under charges including attempt to murder, causing hurt and obstructing a public servant. The NHRC
subsequently sought a report from the Kendrapada district magistrate and superintendent of police. The SP
reported that three FIRs had been registered in connection with the incident and described them as cross-cases.
Ojha had earlier approached Chief Minister Mohan Charan Majhi, alleging that officials were withholding
payments for completed development works.
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Students Allege Police Excesses Inside Jamia During Anti-CAA Protests; Delhi High Court Refuses Fresh SIT,
Compensation and New Campus Policing Guidelines Six Years Later

Rawlaw October 7, 2026

Jamia Protesters Seek Independent Probe and Compensation for December 2019 Police Action; Delhi High Court
Says NHRC Inquiry, Crime Branch Investigation and Existing Remedies Make Fresh Writ Intervention Unwarranted

# Facts

The batch of eight writ petitions arose from events at and around Jamia Millia Islamia University in December
2019, in the backdrop of protests against the Citizenship Amendment Act, 2019 and the proposed NRC. The
petitioners alleged that police and paramilitary personnel used excessive force, entered the University campus
without authorization, deployed tear gas in enclosed academic spaces including the library, assaulted students
and staff, detained students, and interfered with access to legal assistance. The State maintained that the protests
had escalated into violence, arson, damage to public and private property and attacks on police personnel,
requiring intervention to restore public order.

During the pendency of the petitions, several original prayers became infructuous. The petitioners ultimately
confined their case to four broad surviving areas: an independent judicial commission/SIT or other neutral inquiry
into alleged police excesses; compensation and reimbursement of medical expenses; fresh safeguards regulating
police action during protests in educational institutions; and preservation of CCTV footage and other evidence.

Two criminal cases, FIR Nos. 242/2019 and 298/2019, had been registered and transferred to a Special
Investigation Team of the Crime Branch, which filed charge-sheets. Separately, the NHRC investigated complaints
concerning the events of 15 December 2019. Its report dated 18 May 2020 found that the protests had at places
turned violent and necessitated police intervention, while also recording lack of restraint in certain police/RAF
actions, including use of force against students and tear gas in the library. The NHRC recommended
compensation for injured students, accountability measures, police training and institutional reforms. Jamia Millia
Islamia also pursued an application under Section 156(3) CrPC against police officials; it was dismissed on 3
February 2021, primarily for want of sanction under Section 197 CrPC, and that order was not challenged.

# Issues
Whether the circumstances justified constitution of an independent judicial commission, court-monitored
committee, SIT, fact-finding body or transfer/fresh investigation into alleged police excesses and criminal acts by

public officials.

Whether compensation, reimbursement of medical expenses or other public-law monetary relief should be
awarded under Article 226 for injuries and alleged rights violations.
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Whether the Court should frame fresh guidelines specifically regulating police entry, use of force and intervention
during protests within educational institutions.

Whether further directions were necessary for preservation of CCTV footage, electronic records and other
evidence relating to the December 2019 incidents.

# Petitioners’ Arguments

The petitioners contended that once the crowd had retreated into the University, there was no justification for
police to pursue students into the campus, library and academic facilities. They relied on the Chief Proctor’s
statement that permission had not been obtained before police entry, and argued that statutory safeguards
governing dispersal of assemblies and use of force were not followed. Ramlila Maidan Incident and Anita Thakur
were invoked to emphasize necessity, proportionality and restraint. They stressed that the NHRC itself had found
certain police action inside the library avoidable and lacking restraint. Since the allegations were substantially
against police personnel, they argued that allowing the police machinery to examine its own conduct offended
the principle that no person should be a judge in his own cause, warranting an independent inquiry or SIT.

On compensation, the petitioners relied on injuries allegedly suffered by students, including serious and
permanent injuries, and submitted that private financial assistance could not substitute public-law compensation
for violation of fundamental rights. Rudul Sah, Bhim Singh and Nilabati Behera were relied upon. They also
sought specific policing safequards for educational campuses and continued preservation of electronic evidence.

# Respondents’ Arguments

The State raised a preliminary objection that most petitions were in the nature of PILs concerning criminal
investigation even though the petitioners were not direct victims. It argued that the criminal-law machinery had
already been activated: FIRs were registered, the Crime Branch SIT investigated, charge-sheets were filed and
proceedings were pending before competent courts. The State further relied on the completed NHRC inquiry,
which had not been challenged, and the finality of the dismissal of Jamia’s Section 156(3) CrPC application. It
submitted that no material demonstrated that the investigation was tainted, biased or incapable of inspiring
confidence.

On compensation, it argued that the NHRC had already recommended remedial measures and the petitioners
had not pursued those avenues. It also maintained that existing constitutional, statutory and judicial safeguards
sufficiently requlate police action and that CCTV/electronic material had already been preserved.

# Analysis of the Law

The Court emphasized that Article 226 undoubtedly empowers a High Court to direct an independent
investigation, but such power is extraordinary and must be exercised sparingly. A transfer or fresh independent
investigation is ordinarily justified only in rare and exceptional cases where credibility, fairness, public confidence
or enforcement of fundamental rights demonstrably requires it. Once investigation has substantially progressed
and charge-sheets have been filed, superior courts ordinarily should not reopen the investigative process without
compelling material.

The Court also reiterated that criminal law contains its own remedial hierarchy. Complaints about non-registration
or deficient investigation ordinarily have remedies before superior police officers and the Magistrate. Although
the Article 226 remedy is not mutually exclusive, the same grievance should not ordinarily be reopened
constitutionally after the statutory route has been invoked and adjudicated, absent exceptional circumstances.

Public-law compensation remains available for an established infringement of fundamental rights, but the Court
distinguished cases where such violation was proved or undisputed. Where the facts remain contested, a
statutory human-rights body has already examined the matter and recommended remedies, and individual
claimants retain ordinary remedies, Article 226 need not be used to bypass those mechanisms.



As to policing standards, the Court held that necessity, reasonableness, restraint and proportionality already
govern State coercive action under the Constitution, statutes, police manuals and binding Supreme Court
precedent. An alleged violation of an existing safeguard does not itself prove that the safeguard is inadequate or
require creation of a new campus-specific legal regime.

# Precedent Analysis

State of West Bengal v. Committee for Protection of Democratic Rights and K.V. Rajendran were applied for the
proposition that constitutional courts may transfer an investigation, but only sparingly and in rare or exceptional
situations. Romila Thapar reinforced that parties cannot demand an investigating agency of their choice merely
by alleging bias. Sakiri Vasu was relied upon to stress statutory remedies under Sections 154(3), 36, 156(3) and 200
CrPC before resort to writ jurisdiction. Janata Dal v. H.S. Chowdhary, Simranjit Singh Mann, Rajiv Ranjan Singh
“Lalan” and Tehseen Poonawalla informed the Court’s caution against using PIL jurisdiction to supervise or
supplant the ordinary criminal process without cogent material demonstrating institutional failure.

Ramlila Maidan Incident, Anita Thakur and D.K. Basu were treated as continuing safeguards requiring restraint,
proportionality and lawful exercise of police power. However, they did not require a fresh set of rules exclusively
for educational institutions. Rudul Sah, Bhim Singh and Nilabati Behera were distinguished on compensation
because those cases involved established or undisputed constitutional violations requiring immediate public-law
redress.

# Court's Reasoning

The Court found that the December 2019 allegations had not remained unexamined. The NHRC conducted an
independent inquiry, made findings critical of aspects of police conduct and recommended remedial measures; its
report remained unchallenged. Criminal cases were investigated by the Crime Branch SIT and charge-sheets were
before competent courts. Jamia’s Section 156(3) application had also been adjudicated and allowed to attain
finality. In that setting, no pervasive or fundamental failure of the existing mechanisms was shown so as to justify
a fresh judicial commission, SIT or parallel investigation.

The Court declined to determine, in writ jurisdiction, whether force used at particular moments was necessary or
excessive because that exercise required appreciation of evidence, the sequence of events, the perceived threat
and conduct of persons present. Its refusal to order a fresh probe was expressly not a finding on the merits of
individual allegations or culpability.

Compensation was refused because the factual basis remained disputed, the NHRC had already recommended
compensation/remedial measures, the petitioners had not shown that those recommendations were pursued,
individual remedies remained available, and more than six years had elapsed.

The Court likewise declined fresh campus-policing guidelines: the incident arose from a rapidly developing
situation in which protests around the University had escalated into violence, and one incident could not furnish a
universal procedure for every educational institution. The Court expressly clarified that this did not approve every
police act or dilute the right to peaceful protest and the duty to act proportionately.

No further preservation order was considered necessary because the State had stated on affidavit that CCTV
footage and relevant electronic records were preserved and formed part of the investigative material, with no
concrete material showing subsequent destruction or suppression. Questions of admissibility, authenticity and
evidentiary value were left to the criminal courts.

# Conclusion
The Delhi High Court dismissed the entire batch of writ petitions. It found no ground to constitute an independent

inquiry mechanism or SIT, transfer or reopen the investigation, direct registration of criminal cases, award
compensation in writ jurisdiction, frame fresh guidelines for police action in educational institutions, or issue



additional directions for preservation of evidence. The Court nevertheless preserved the right of any individual to
pursue remedies otherwise available in law, and clarified that competent authorities or courts could act on any
specific offence or grievance where statutory requirements were independently satisfied. Pending applications
were disposed of and there was no order as to costs.

CASE DETAILS

Case: Manoj Dhiryan v. Union of India & Ors. and connected matters

Court: High Court of Delhi at New Delhi

Case Number: W.P.(C) 13468/2019 & connected matters

Judges: Justice Vivek Chaudhary and Justice Manoj Jain

Reserved On: 24 July 2026

Date: 5 October 2026

Result: Writ petitions dismissed; pending applications disposed of; no order as to costs.
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Dalit sarpanch assault: NHRC begins probe
The charges reportedly include attempt to murder, causing hurt and obstructing a public servant.

Express News Service
Updated on: 07 Oct 2026, 9:26 am

KENDRAPARA: A three-member team of the National Human Rights Commission (NHRC) on Tuesday began
investigation into the alleged assault of the dalit sarpanch of Tikhiri panchayat in Mahakalapada block of the
district. The team, comprising NHRC deputy SP Isam Singh, Gugan Ram and Shashi Bala Sharma, arrived in
Kendrapara on Monday night for a four-day visit to conduct a detailed inquiry into a complaint filed by sarpanch
Chameli Ojha (33). The team visited Mahakalapada police station on Tuesday and recorded statements of the then
IIC Manas Kumar Mallick in connection with the case. The NHRC officials subsequently met Mahakalapada BDO
Rabi Narayan Acharya and other staff at the block office. They also visited Ojha’s house in Tikhiri and recorded her
statement. Officials said the NHRC team is scheduled to meet the district collector, SP and officials of various
departments. The investigators are expected to record statements of doctors at Kendrapara district headquarters
hospital, officials, villagers and others connected to the case. They may also examine videos of the incident
circulated on social media and accounts provided by eyewitnesses. Ojha had reportedly been assaulted and
manhandled by police personnel and the BDO on June 11 after she raised allegations of corruption against
officials. On June 14, a petition was filed before the NHRC alleging that Ojha had been falsely implicated in a case
registered on basis of the complaint of the Mahakalapada BDO. The charges reportedly include attempt to
murder, causing hurt and obstructing a public servant.
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NHRC Special Monitor Inspects Margao Police Station Lock-Up, Reviews Facilities for Accused
By Team Herald
Published: 7 October 2026

Margao: National Human Rights Commission (NHRC) Special Monitor Shri Mohammad Jamshed inspected the
lock-up and other facilities provided for accused persons at the Margao Town Police Station.

During the inspection, Jamshed reviewed the facilities available at the police station and expressed satisfaction
with the arrangements.

He said the inspection was part of a wider exercise and that he would visit several other locations to assess
facilities and conditions. Jamshed also stated that he would seek a report from the Goa State Human Rights
Commission as part of the review.

The inspections are aimed at assessing facilities and ensuring that the rights and basic requirements of persons in
police custody are adequately addressed.
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NHRC seeks Jeypore activist's response on Koraput highway projects
Lalmohan Patnaik / Oct 07, 2026, 18:55 IST

Cuttack: National Human Rights Commission (NHRC) has sought a response from a Jeypore-based human rights
activist on govt's report detailing ongoing and proposed national highway projects in Koraput, Malkangiri,
Nabarangpur and Rayagada districts constituting undivided Koraput district. He had alleged that poor road
infrastructure was endangering the right to life of people in the region.The order was passed on Oct 6 on a
complaint filed by advocate and human rights activist Anup Kumar Patro on Aug 25, 2025. Patro had alleged
“systemic violation” of the Right to Life under Article 21 due to “severely inadequate” NH infrastructure and
accused state and central govt authorities of inaction.The commission examined the complaint along with a
report submitted by the Koraput district magistrate on May 29, 2026. The report, based on inputs from the
superintending engineer, NH division, Jeypore, listed several projects being executed to improve connectivity in
undivided Koraput district.After considering the material, the NHRC noted that the report “revealed about the
projects which are being undertaken by NHAI to improve the road connectivity in the undivided Koraput
district”.The commission, however, decided to hear the complainant before proceeding further. “Before further
proceeding, let a copy of the report dated 29.05.2026, be sent to the complainant for comments, if any, within
four weeks,” the NHRC directed.The authorities informed NHRC that construction of four-lane bypasses at Jeypore
and Borigumma and a two-lane bypass with paved shoulders at Nabarangpur along NH-26 was underway.
Widening of the Motu-Jeypore stretch of NH-326 to two-lane standards with paved shoulders was stated to be in
progress. The detailed project report (DPR) had been submitted and the alignment finalised, the report said.The
authorities further stated that upgrading the highway to a full four-lane road would be proposed to the ministry
of road transport and highways (MoRTH) “as soon as traffic density and future demand warrant the
expansion”.Patro can now submit his comments on govt's claims regarding the ongoing works, proposed four-
lane and the overall adequacy of measures being taken to address road infrastructure concerns raised in his
complaint.
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NHRC seeks activist's response to report on NH projects in four Odisha districts

NHRC passed the order on October 6 on a complaint filed by human rights activist and advocate Anup Kumar
Patro on August 25, 2025.

Express News Service
Updated on: 08 Oct 2026, 8:08 am

CUTTACK: The National Human Rights Commission (NHRC) has sought comments from a Jeypore-based human
rights activist on a government report detailing ongoing and proposed road projects in Koraput, Malkangiri,
Nabarangpur and Rayagada districts, following his complaint alleging a systemic violation of citizens' right to life
due to poor national highway infrastructure in the region.

NHRC passed the order on October 6 on a complaint filed by human rights activist and advocate Anup Kumar
Patro on August 25, 2025. Patro had alleged inaction by the state and central government authorities over the
“severely inadequate” NH infrastructure in the four districts, which constituted undivided Koraput district.

The commission considered the complaint, taking note of a report submitted by the Koraput district magistrate
on May 29. The report incorporated details furnished by the superintending engineer, NH Division, Jeypore, about
road projects being undertaken to improve connectivity in the four districts.

After examining the material, the human rights body observed that the report “revealed about the projects which
are being undertaken by NHAI to improve the road connectivity in the Koraput district”. However, it decided to
seek the complainant’s response before taking further action.

“Before further proceeding, let a copy of report dated 29.05.2026, be sent to the complainant for comments, if
any, within four weeks,” the NHRC directed.

According to the report, construction of four-lane bypasses at Jeypore and Borigumma and a two-lane bypass with
paved shoulders at Nabarangpur is underway along NH-26.

The authorities also informed the Commission that widening of the Motu-Jeypore stretch of NH-326 to two-lane
with paved shoulders was in progress. The detailed project report (DPR) for the work has been submitted and the
alignment finalised.

The report further stated that expansion of the highway to a full four-lane facility would be proposed before the
Ministry of Road Transport and Highways (MoRTH) when traffic density and future demand warranted such
expansion.
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The order gives Patro an opportunity to place his objections or additional information before the Commission
regarding the adequacy and progress of the road projects cited by the authorities.
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I gl foh ge # dferd aoft g8 gfera siffremiat @ ifat & fGars dcha uara § dfigaed $i er1-103 & 98d g1 ol
HhGHT Gof X I¢ U1 § S@IRA fhdT STHT A1fRT | St = el foh O A ot fAsaerar giafead e & ol 3=a =marerd & adae
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ST Y B &R T foh FRgRTST THR BTeTd # STAYR o TRIIVT STl H Hell 6| ToT STAYR Ugd dl Seqerst Ssdig d agier Tl
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JTIEER 2026 H AT e I ThIeRIAT 3R gAY, Tecd Pl T wreAiae uié ok gediRas
By: Vishal Yadav | Updated Date: Wed, 07 Oct 2026 19:13:47 (IST)
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faem M whierfg

faer o whieriT 37 sge Tecd o Ay foreht axam & oA gl & STt 4T <l Uiserd hl aoTg & 37U+l Ugis O i A I i e 61 &
whi Werelt 110 8k 12 o=ty & uen aret a=al & g fasmga i 72 &1 5o Aatae g aret e Pl 3T 3t it Wil & fag
X Tl 10 BoTR ¥UT & A 75 BoIR BUT deh hl GIeafde e af STl &

ATRE 3¢ 25 3rager 2026

3T feieh: https://www.vidyadhan.org

21 SDEF @hierfg (Swami Dayanand Education Foundation)

3R 31T BT &1 | chieist A YL faar & af SDEF 3Mueh! afear hie-faae ifawd 2 8T 81 3 WhieRiAT A-ell Hithere 3fiR 3itu=
Rrft el & el SR 3T & 1T §1 55F dgd TSI RacH i aierel i ok TR @l & folY 8% &1t 50 §TR SUY ek &bl
3MTSC T ST 1 SHY 3MTUSh chiclsl bl UGTS chl 2 hTh! 88 deh @A gl STt

ARE 3¢ 31 3TagerR 2026

3rears fefeh: https://www.swamidayanand.org

31 NHAI fdex ge+ifeia (National Highways Authority of India)

TR HTYhT e S chigaRM, gTsd Saeiydc 3fiR fAfder thies & & aF NHAI 31udh faw ges AR fder ge-ifig aman &1 & 99 ga-
2189 3HEUNIEE (UG) 3R UReISIEE (PG) ¥acd o [T & STt 370+ ohl¥ o UI-WhIgHdl a1 Big-d 83X A §1 39 8 Ta-iAc fsurdie d
T e & Raer vadtidT & arer 3! 20 g9IR ¥UT ufd #ge ol wrsds oft fiem

ATE 3¢ 20 3rager 2026

3T feieh: https://nhai.gov.in

NHRC fdez ge-ifg (National Human Rights Commission)

<t 3f A STH & thies # 70T iR I aTet Tg8ad & flg NHRC & fefer §eifRId Uep awe srafgfdl 81 LLB, LLM 3R g
3T T IS Pl T @ TacH SUH STSISTeh STTATS Y Uehd & | 39 ST UHITH & Weed i 12 §9IR $UT I WIsUs e 3R
a1y g g & fAT 3rd AC 277 o1 SR oft e Sireem | & geadiRa simuds ik & faw Aw-dor anfaa ghmi

AE 3¢ 15 3fager 2026

3rtas fefeh: https://nhre.nic.in


https://www.inextlive.com/top-scholarships-and-internships-to-apply-for-in-october-2026-1791380527
https://www.inextlive.com/top-scholarships-and-internships-to-apply-for-in-october-2026-1791380527

Dainik Bhaskar, Online News, 08/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.bhaskar.com/g/local/bihar/patna/news/nhrcs-grand-
hearing-at-gyan-bhawan-dbp-139284535.html

A WeH H TUTRE! &Y Agrg-aTs: dfde ¢ A Hidl iR 30-30 &g 31T, 25 &y §

ge13 He g -

ehidT fefes 30 # & 25 AT T Hidh W AderT

TR AFATYHR STRINT (YT IRE) &t A 9 H g3 GdTs & Ugel fad QfagTiees el Ty| STahT sfeget =rafe Y.
IHTGSHUTH, T (ot faga o aneft g fosman wRdt aart & dis 3 diamet 7 2022 # dfes S awrg | 7d 31 79igyl &
gfksT! &t 30-30 7RG (Fed 60 ATE) TGS & T e 3aT| SHeh! fAprd SR Gagr 3 &6 off | ST = TR Pl Hof I 1
RIS BUY FITISIT 3t ot faer 3| 5 6 goft goars 7 17 fSict & 30 At 31y, S8 25 9 8ifH-5-Wile &5 o Y MY THaR &t
40 % g SET | TSt FaTer hud o1, g Ay afta aaia g, S sndsit toiter AR g g Semdstt oiiter gefta pAR
Hiolg &1 30 A H Gaiideh 6 Siel foRred # Hid, 6 Afgel UdTeT, 2 a7 YUR g # Hid g 11 e 3714 & ohd I el # uea1 & 8,
JAFRYYR & 5, gdT JURUT-GRHT & 2-2 A &

A 3R fAden

I 9o § 3iF-g-wie haa

9feess o F Hia (Hamet, 2022) - SfaR g Fi fRieprd|
fAger: 1T Fdent & Sfardl @l 30-30 ARG %. FaTTaSt T SR

Ru-fRIeths fifgar el greh! (FTFRYR) - 1faTgR U & hd # gl Sl fAhrd|
fAder: TESh hew arguA ol 2 8o | Afger ST & Aqed H THIMSE! S ek G I TG

I i H HId (FeAT) - TER 88 (55 a¥) g 9o $AR (23 ay, faa@R) & 5id &1 ame
fAder: TSR & uRSHT @l 5 @Ra g 9 @t 3 RE F3rasiT 3R gerst o HaeT

11 E1et et st § TRY-gT (FR): SIRIYY Hiell I ATHel | 31wl &ht G, ardl & 1s ugd|
fA3er: Har & @i # 5 g YhEt R G JeTwReR h e afger i fiera w g3

s-2 it & ArRaTg! (AT, e, Hiemn): gw SR usH g A1 § g fi g
fREar: AT Y 8 T WdT g WS ST & e

I T AR TR STTINT T ATgh
YT dTuRaTg): e o & did g -2 dia & g iR g1 [Siar uemae i gk argRarst 81
SieT UsieH &Y fatherdT: gaTst & 31Ta # favrad # Hid Stet UL bt Areprdt €, STal STthaRl TR shiRdTs Sied! g

@R =g o1 GRer: Uak o & 25 g Agera amah 3 91w & s amanfaen g+ sefed 981 gl 39T 811 IR Shrkars off &Y


https://www.bhaskar.com/g/local/bihar/patna/news/nhrcs-grand-hearing-at-gyan-bhawan-dbp-139284535.html
https://www.bhaskar.com/g/local/bihar/patna/news/nhrcs-grand-hearing-at-gyan-bhawan-dbp-139284535.html
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